339 Standing Committees'
Repont

Sir, what is the Government's
response? It is a very serious problem.

12.38 hrs.

PUBLIC ACCOUNTS COMMITTEE

Fifty-Fifth Report
[English]

SHRI SRIKANTA JENA (Cuttack): |
beg to present the Fifty-Fifth report (Hindi
and English versions) of the Public
Accounts Committee on action taken on
Seventh Report of Public Accounts
Committee (10th Lok Sabha) on Trade
Development Authority.

12.38  hrs.

STANDING COMMITTEE ON
RAILWAYS

Third Report and Minutes
[English]

SHRI SOMNATH CHATTERJEE
{Bolpur): | beg to present the Third Report
(Hindi and English versions) of the
Standing Committee on Railways on
"Gauge Conversion on Indian Railways"

and Minutes of the sittings of the
Committee relating thereto.

12.39 hrs.
STANDING COMMITTEE ON
COMMERCE
(i) Third Report
[English]

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Sir, | beg to lay on the
Table a copy (Hindi and English versions)
of the Third Report of the Department-
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related Parliamentary Standing
Committee on Commerce on Draft Dunkel
Proposals.

(ii) Evidence

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Sir, | beg to lay on the
Table a copy of the Evidence tendered
before the Department-Related
Parliamentary Standing Committee on
Commerce on Draft Dunkel Proposals.

12.40 hrs.
ELECTON TO COMMITTEE

All India Council for Technical
Education
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
MUKUL WASNIK): On behalf of Shri
Arjun Singh, | beg to move the following:

"That in pursuance of Section
3(4)(j) of the All India Council for
Technical Education Act, 1987, the
Members of this House do proceed
to elect, in such manner as the
Speaker may direct, one Member
from among themselves to serve as
a Member of the All India Council
for Technical Education for the term
ending on 11 May, 1996, subject to
other provisions of the said Act.”

MR. SPEAKER: The quastion is:

"That in pursuance of Section
3(4)(j) of the All India Council for



